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the two parties failed and that also after
giving proper notice. I want to know why
action was not taken earlier to prevent the
strike.

SHRI S. KUNDU : This has nothing to
do with the wage board report. The
Cochin port and dock workers demanded
that they should be paid at the same rates
at which dock workers are paid in other
major ports. But neither did the Govern-
ment of India accept it nor compel or
force the Cochin Port Trust to accept it.

SHRI BHAGWAT JHA AZAD : The
demands that were made by the labour
were being contested by the other side.
It is only after due consideration and nego-
tiations that both parties come to an agree-
ment. We cannot force them. When
the demands are made by the workers from
time to time, they are considered by the
authorities. As the hon. Member very
well knows, trade unions utilize their bar-
gaining power to get more benefits. It is
only when they are not able to come to a
settlement we try to intervene to bring
about a settlement. We could not do it
either earlier or later; we could do it only
at the proper time.

Report of Central Wage Board for Port and
Dock Workers

*395. SHRI V. NARASIMHA RAO :

SHRIMATI  ILA PALCHOU-
DHURI :

Will the Minister of LABOUR AND
REHABILITATION be pleaced to state:

(a) whether the Central Wage Board for
Port and Dock workers has submitted its
recommendations to Government;

(b) if so, the details of the recommenda-
tions;

(c) whether the recommendations were a
result of a majority decision or a unanimous
decision of the Board under reference;

(d) whether Government have accepted
all the reccmmerdaticrs or cnly c«eme of the
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recommendations made by the Board;
and

(¢) by when the recommendations will
be given effect to ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT & REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes.
The Board’s report has been received by
the Government on the 29th November,
1969.

(b) to (e). The Board’s recommendations
are under consideration. These will be
announced, along with Government deci-
sions, as early as possible.

SHRI V. NARASIMHA RAO : I want
to know whether the recommendations
given by the Vizag Port Trust have been
received or not.

SHRI BHAGWAT JHA AZAD : This
question is about the Central Wage Board
for all port and dock workers in all the
major ports of the country. As I have said,
the report has been received only recently.
About the other one I cannot say because the
question does not relate to that.
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SHRI INDRAIJIT GUPTA : Although
the Government may not have yet had
time to examine these recommendations in
detail, it is well-known—it is publicly
known and published in the press also—
that many of these important recommenda-
tions have not been unanimous. I would
like to know from the Government
whether, before any final discussion is
taken at least on those recommendations
which were not unanimous, any consulta-
tion or conference will be held in which
the different federations of the unions
concerned will be invited to give their views
because such an assurance was given to the
unions by the Transport Minister and the
Labour Minister who was his predecessor. 1
would like to know whether they are
adhering to that assurance.

SHRI BHAGWAT JHA AZAD : As is
known, when any report of the wage board
is received by thc Government, we always
call the parties concerned, specially the
tripartite meeting consisting of the
employer, the employee and the Govern-
ment, to consider the recommendations
of the wage board. This will be adhered
to in this case also.

SHRI S. KUNDU : May I know whether
this Wage Board has made any unanimous
recommendation about an interim relief
and, if so, what is that and whether the
Government has accepted that? Secondly,
I would like to know when this Government
is going to announce the date by which
they will implement the recommendations
of the Wage Board.

SHRI BHAGWAT JHA AZAD : This
Wage Board has already given two interim
recommendations and they have been
implemented. The recommendations of the
Wage Board arc not unanimous but there
seems to be a wide field of agreement. At
this juncture, it is not possible for the
Government to make any comment on the
matter till all the partics concerned,
through a tripartitc mecting or through
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various measures, consider the recommen-
dations.
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ~ANNASAHIB

SHINDE): (a) and (b). A statement is laid
on the Table of the Sabha.

Statement

(@) A member of the Advisory Com-
mittee called for a unanimous resolution to
be conveyed to Government pressing for
withdrawal of duty on fertilisers. Though
no resolution as such was passed, a large
number of members expressed themselves
in favour of such a move.

(b) The matter is under consideration of
the Government of India.
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